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See Rule (12)
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCH

ORDER SHEET
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Advocate for Applicant(s).. n'}/}

NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL
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Nog' te 3

\7/ Heard the Advocate for the aApplicant
A }‘57 DAL

. and Shri A.KeBose, learned Senior Standing
ol (.

~ Counsel (on when a copy of this O.Ae. has been

. | ol
~ bt , 10: 0\ ™3 served) appearing for the Respondents.
.- (;:7 ; The prayer of the Applicant for a

compassionate appointment having been turned

o 1 I down under Annexure- 1 dated 13.1.1999<on
~ ggr@”c“——é" the basis of the decision of the Circle
A o ;
@V @iﬂd/y Relaxation Committee) the Applicant's mother '




NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL -

preferred successive representationg under
Annexures-2 and 3 dated 20.11.2002, It is
alleged that no action has yet been taken on
the representations under Annexures-2 and 3
of the OeAs It has been disclosed in the said
representations and also in the present O.A.
that the sons who are gainfully employed
elsewhere are living separately fram the
family and are not rendering any assistance
to the family to remove the indigent condition,
1

The frelevant executive instruction
R ua 1 e (4) dealing with Compassionate
Appointments to Dependants of EDAs (Swamy's
Compilation of Service Rules for Postal E.De.
Staff (Bighth Edition-2000) (At Page 147) reads
as under

"(4) In certain cases where there is

already an earning member in the

family but Huddia/Sarpanch or an

MP/MLA certified that the employed

member is living separately and not

rendering any £financial assistance ¥
to the main family, the requests -
for canpassionate appointments may
be entertained and considered on

meri'tso ’Q@‘“

In the aforesaid premises, liberty
is hereby given to the Applicant to place
the further materials before the Respondents
to substantiate that the earning members of
the family are not really rendering any .
assistance to the main fatnily and that the
family is indigent therefor, In the event
such materials are placed before the
Respondents, they are directed, to give a

~<e -~

fresh look to the entire matter and,\cons ider

the case of the Applicant for providing him

an employment on compassionate gpound../:E
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Respondents should act promptly, i.e., by the end
"% of March, 2003 in order to comply the above direction.

With the aforesaid observations and directions,

this OeA. is disposed of at the stage of admission itself,

‘ No costs,

of this O.A. to Respondents and free copies of this

Send copies of this order, along with copies

order be also made available to the learned counsels of

both sides,

~/

0/7L s/ o a‘w%)

:'.‘{i,oc»@'} (‘57% s
ﬁ()} e/l i

PR e IR 0 |
T

LC/C’/
gz
e %/)O/é 2

g

i s SR
4354 /

f?c"'S ”ZS




